207  Statement

Hon. Members, 1 have to inform the House
that as per the communication received from the
Ministry of Parliamentary Affairs, the Cabinet
at its meeting held on 24th July, 1998 decided
to recommend that there would be no sittings of
both the Houses on the 13th and 14th August,
1998. Accordingly, the sittings of Rajya Sabha
fixed forThursday,, the 13th and Friday, the 14th
August, 1998 have becn cancelled, W3t St

|

SHRI JOHN F. FERNANDES (Goa):
Madam, before he makes his statement, |
would like to make a point. madam, you gave
a direction on Friday when we were discussing
the Civil Aviation policy that is, privatisation
of Tata and Signapore Airlines, that the
Minister should come and clarify the matter
in the House. Yesterday, when the hon. Minister
made a suo motu statement, I raised this matter
and the Minister did say that he would come

before the House tomorrow Now today the .

Second Supplementary List of Business states
that the hon. Minister will make a statement
regarding the situation arising out of the loss
of revenue in Indian Airlines. What about the
other statement?

Iravafa: H@st S W@ gl ?

THE MINISTER OF CIVIL AVIATION
(SHRI ANANTH KUMAR): Madam, as per
your direction, I am making this statement. [
was told by the Rajya Sabha Secretariat that |
would be making a statement on the situation
arising out of the loss of revenue in Indian
Airlines.

Therefore, it is a comprehensive topic, and
on that [ am making this statement.

STATEMENT BY MINISTER

Situation Arising out of loss of Revenue in
Indian Airlines.

THE MINISTER OF CIVIL AVIATION
(SHRI ANANTH KUMAR): Madam, the
views and sentiments expressed by the Hon'ble

Members of Parliament during fhe Special
Mention on 31.7.1998 in Rajya Sahba
regarding the situation arising out of loss of
revenue in Indian Airlines have been taken note
of with all the seriousness they deserve. The
Kelker Committee which has reconimended a
turn around strategy for Indian Airlines is under
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consideration of the Government. In his budget
speech, Finance Minister has already allotted
additional equity of Rs. 125 crores for
strengthening Incian Airlines. I fully appreciate
the concerns of the Hon'ble Members that
IndianAirlines should remain the market leader
in the domestic aviation transport sector.

SHRI AMAR SINGH (Uttar Pradesh):
Madam, we had asked about Tata-SIA. But he
has given clarifications about t".¢ Indian
Airlines alone.

THE DEPUTY CHAIRMAN: Let me look
at the Special Mention. The title of the Special
Mention was 'Loss of revenue in Indian
Airlines" ...(Interruptions} Let me see the title.
I don't remember it. It was made a week ago.
The Special Mention was 'Loss of revenue in
Indian Airlines' ...(Interruptions) Let me
explain. That was the basic Special Mention
raised and the Minister has come out with this
statement. There were many other matters
raised while they were making this Special
Mention ...(Interruptions)

SHRI AMAR SINGH: Madam, we have

specific information ...(Interruptions) 1 raised
an issue regarding Tata-SIA ...(Interruptions)

THE DEPUTY CHAIRMAN: I have got
your name ...(Interruptions) Donier is over
...{Interruptions)

SHRI MD. SALIM (West Bengal): Madam
the Minister looks innocent...

THE DEPUTY CHAIRMAN: He is
innocent.

SHRI MD. SALIM: But the House was
agitated not on this point.

THE DEPUTY CHAIRMAN: You put your
questions now.

SHRI MD. SALIM: What I say is this. The
House was agitated on this issue not just during
this Session but we have been agitated for the
last seven months. The statement is short. but
we must be allowed to seek long clarifications
so that the Minister will come out with the
truth.

THE DEPUTY.CHAIRMAN: I have got
seven names. Lét me go'ahead.

SHRI ANANTH KUMAR: I have come
out with the truth only by this statement
...(Interruptions)
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THE DEPUTY CHAIRMAN: We are at the
fag end of the day. Let us go ahead with the

business. Let me allow one-by-one. Shri Arun

Shourie.

SHRI ARUN SHOURIE (Uttar Pradesh):
Madam, 1 have only one clarification to seek.
The Chairman had directed the Minister that
before this Session, he must complete and
submit a report on the appointment of NRIs to
the Board of the Indian Airlines..

THE DEPUTY CHAIRMAN: I did not give
any direction.

SHRI ARUN SHORIE: The Chairman did.
Thre Chairman himself said that it must be done
before this Session ends. 1 would like to know
whether that report has been completed and
submitted or not. That is the point.

THE DEPUTY CHAIRMAN: What was the
question? [ have no idea aboul it.

SHRI ARUN SHORIE: That was a specific
direction..

it e wgdS (ST R S W wE A
%91 9% # anga ¢ fF 950 @ oW s

wife 5 Tded T 9 #12 wEe &
o€ o ¥ o1 fF FR 97 W, 3 9 ifem
e & € w1 7 2 9% FEEs W aw R
e wRede ol w ew O W@ o 9
Ik ST F Hel TERE A el o for 3R g
e @ | St < ey o 9w 3 gg mae
I3 } | 39 gy W ¥ 9w T ot fE
Y a7 3, teew & I A feraz @ T EHg
TS TN T o TR Y 9 1A I w SR
TRE I FR fF o AN FE T W WA
i s R I % v 2 i e @
T Ol A wm e o B S T TR 3@ o
wfeq | e a1 7% 799 gon fE sl anvd
Fem W i 3w g, ffed g S wiEn
FhA S o oft, 39 fawn w1 Jwds 9wE 3
TSz faay a1, @ T YRS 48 S Aed §
f& dme wzfen 98 ¥ =0 Wy otk F=
w:mmmwmﬁéa%mﬂif
ae

[4 AUGUST, 1998)

by Minister 210

3H 988 ) FA S0 6 3760 O 9| o
el & Fih a5 T WEd &1 AR o1 | FD
TS 3T YR W 7l T & W= wEkE @

.. (T
IgqTafy: P TTEE, T 9% ¥

The two issues have been mixed up. Rather
a number of issues have been mixed up. | was
not aware of it. Mr. Singhal has sent me a note
and Mr. Shourie has sent me a note. I had no
idea about these three forcigners on some board
because that was not raised. Mr. Ramoowalia
and others raised some issues in the House.
Se, I could not react to it. Though the Minister
deals with everything, but at the moment, he
is present in the House in response to the
directions which I gave in regard to Mr.
Ramoowalia's Special Mention. I am sure Mr.
Minister has noted what you have said. The
directions of the hon. Chairman must also be
before him. I don't know whether he can answer
immediately.
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SHRI ANANTH KUMAR: Madam, it was
in response to a Starred Question by Dr.
Gopalrao Patil on that day and by the end of
the discussion on that Question, the Chair had
directed that a departroental inquiry be held in
the matter of appointment of these three NRIs
on the Joint Board of Indian Airlines and Air
India. That fact-finding inquiry has been
conducted and the report has been submitied
to the Chairman on 30th July.

THE DEPUTY CHAIRMAN: Which
Chairman?

SHRI ANANTH KUMAR: The Chairman
of the House.
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SHRI M. VENKAIAH NAIDU
(Karnataka): If you have aiready submitted it,
why don't you share it with the House?

THE DEPUTY CHAIRMAN: The reports
are not submitted to the Chairman. The reports
are submitted to the House. It is a property of
the House. If you like, you can read it. Is it
there with you now? Just a minute.
(Interruptions)

I have been informed about the facts now.
The Minister submitted the report, which the
hon. Chairman had asked for, on Saturday,
when the House was not sitting. But I don't
know whether the hon. Chairmadn has aksed
for the report personally. I doubt it. He must
have asked for it for the House. Anyway,
finally it will come to thec House.
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, THE DEPUTY CHAIRMAN: Chaturvediji,
I must sometimes protect the Ministers also.
Under the directions of the hon. Chairman, the
Minister has submitted the report to the
Chairman. But now that report has to come to
the House and be circulated to the Members
because this is a property of the House. Mr.
Minister, if you have anything to say about it,
please say that and then we will go ahead with
the other work.

SHRI ANANT KUMAR: Madam, it can be
circulated to the Members because it is the
property of the House. (Interruprions)

SHRI C. M. IBRAHIM (Karnataka): 1 am
happy that the Minister has said it. Madam, [
suggest that there should be a discussion on
this. Please fix the time for the discussion and
give us the copies of the report. We will discuss
it elaborately because it is a dispute between
the two Ministers. It is a dispute between the
previous Minister and the present Minister.
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The previous Minister had appointed it.

SHRI ANANTH KUMAR: Madam, 1
thoroughly disagree with the statement of Mr.
Ibrahim.

SHRI C. M. IBRAHIM: I am on my legs.
Allow me to complete. ...(Interruptions)...

THE DEPUTY CHAIRMAN: Let him
complete. I will permit you.

SHR!I ANANTH KUMAR: ...t is a
disagreement between the former Prime
Minister and the former Civil Aviation
Minister.

SHRI C. M. IBRAHIM: No, no. That is not
correct. I was the Civil Aviation Minister.
Sometimes, in the interest of Indian Airlines, I
even did not yield to the views of the Prime
Minister also. ...(Interruptions)...

SHRTANANTH KUMAR: That is the crux
of the matter.

SHRI C. M. IBRAHIM: Yes, that is how I
worked as a Minister. A Minister means a
Minister. There is a joint responsibility.

THE DEPUTY CHAIRMAN: What are we
discussing?

SHRI C. M. IBRAHIM: What I want to say
is this. If you have placed it, then a time should
be fixed for discussion. Let us have a detailed
discussion on all the facts—what the mode of
inquiry that you conducted was, how this
appointment came, who recommended the
names and from whom the names came.
..(Interruptions)...

THE DEPUTY CHAIRMAN: We are not
discussing that. ...(Interruptions)...
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THE DEPUTY CHAIRMAN: I will explain
it to you.

The Secretary General has just apprised me
with the thing because I was not in the know
of the thing as I was not in the Chair. It was in
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relation to a question and the question was
whether there should be a departmental inquiry
or a committee of the House. Then, the hon.
Chairman had directed the Minister to give him
a report. After seeing that report, he will let
the House know about his decision, what he
would do, whether he will be satisfied with
the departmental inquiry or whether he would
like to have a committee of the House to go
into it. So, that matter is closed.

Now we go ahead with the statement.
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SHRI ANANTH KUMAR: Madam, the
Government does not hesitate to have a debate
on this issue. We have nothing te hide.
Everything is open and the fact-finding-report
is with the Chairman. Therefore, when it is with
the Chairman, I think, it is the property of the
House. Let an appropriate action be taken on
that.

SHRI JANARDHANA POOJARY
(Karnataka): It is not proper. He doesn't know
anything. He is a Minister of the Government
of India. He cannot do that. He should respect
the Chair. ...(Interruptions).
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SHRI JANARDHANA POOJARY: That is
what I said. Some norms should be followed
..(Interruptions)...

THE DEPUTY CHAIRMAN: That matter
is over now. ...(Interruptions)... The discussion
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is not regarding what the question was. That is
over now. Let us go ahead with the statement
the Minister has made. I also have to go; you
all have to go. If you want to sit here, then we
might as well take up the discusston on
Ministry of Industry; we might take up
discussion on poverty situation also. Why
should we just sit here? ...(Interruptions)...
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SHRIBRATIN SENGUPTA (West Bengal):
Madam, I am not commenting on this
particular statement; nor am I commenting on
the recommendations of the Kelkar Committee
and Ninth Plan allocations and the fresh
infusion which the Minister intends to do in
the Indian Airlines. There are certain chronic
problems in this industry which are responsible
for mismanagement of the civil aviation sector
of our country. The air turbine fuel in our
cauntry costs three times more than what it
costs in other countries. Even the Indian
Airlines aircraft when they purchase it from
outside, they get it at 25 cents per gallon,

When the purchase is made within India,
they get it at a cost of 65 cents per gallon.
Foreign tax, inland air travel tax has been
continuously going to the mainstream Budget
instead of strengthening the sector. There are
many other problems. Could the Minister
kindly inform the projected profits of Indian
Airlines in the month of November or
December or even earlier to that have been
achieved? For turning around Indian Airlines
and the domestic sector, is the Minister going
for total evaluation of the cronically
mismanaged civil aviation industry in our
country?
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SHRI C. M. IBRAHIM: I must compliment
Mr. Pramod Mahajan that he has come at the
right time. ...(Interruptions)...
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“situation arising out of loss of revenue in
Indian Airlines"
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PROF. VIIAY KUMAR MALHOTRA:
Madam, he is discussing the entire Ministry.

Jrgumafy: o9 N FH 4B G4 ¢
... (AU GG BT ... (EAGH)

PROF. VIJAY KUMAR MALHOTRA: Ate
we discussing the entire Ministry?
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SHRI ANANTH KUMAR: He should not
inpute any motives. ...(Interruptions)...
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Mr. Pramod Mahajan that he has come at the
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Madam, he is discussing the entire Ministry,
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THE LEADER OF THE HOUSE (SHRI
SIKANDER BAKHT): Madam, I would like
to know as to what is the nature of this sort of
a statement. Does it call for clarifications? This
sort of a statement does not call for any
clarifications. ...(/nterruptions)... 1 do not know
what is happening.

THE DEPUTY CHAIRMAN: I would not
like anybody to seek clarifications if it is left
to me because I have also to go for a dinner to
which I have been invited by my Party
President. ...(Interruptions)... And I am getting
late. ...(Interruptions)... 1 thought Sikander
Bakht Saheb was giving a dinner to the
Members who would be sitting late.
...(Interruptions)... But he never offered.
.(Interruptions)... 1 would like to tell you that
I have never come across the Leader of House
and the Minister of Parliamentary Affairs
Minister who ever bothered to offer.
...{Interruptions).. We may -not accept your
offer. ...(Interruptions)...
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THE DEPUTY CHAIRMAN: Instead of

making an offer, he is asking me to go home
and eat my own food. ...(Interruptions)...{ will

(] Transliteration in Arabic script.
* Expunged as ordered by the Chair,
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do that without your offer. ...(Interruptions)...
The main point here is that there was a Special
Mention which went on for a pretty long time
and divergent views were expressed at that
time. So, I gave a direction, let the Minister
come and clarify. ...(Interruptions)...
Unfortunately, the tradition in this House —
though I do not agree to this tradition and you
know my views — is that when there is even a
statement of one line, the clarifications will
be of 200 lines. ...(Interruptions)... 1 would be
toq happy if Sikander Bakht Saheb can correct
it. ...(Interruptions)... But at the moment I can
only request the hon. Members to be brief and

put only pertinent questions.
...{Interruptions)...
SHRI H. HANUMANTHAPPA

(Karnataka): Madam, as vou have rightly
pointed out, there were many divergent views
expressed when we were discussing this matter
through a Special Mention. This statement
should have been based on those views which
were expressed on that day. But there is nothing
in this statement which reflects the views
expressed by the various Members. Madam,
you gave a direction to the Minister on that,
"Come with a statement.” He should not come
with such a vague statement, without taking
into consideration the views that were
expressed here. Many things were mentioned
during that Special Mention. Is this the way of
giving a statement? Madam, I request you to
reject this statement and direct the Minister to
come with a detailed statement.
...(Interruptions)...

THE DEPUTY CHAIRMAN: I cannot ask
him to come with another statement tonight
itself. Today is the last day of this Session.
...(Interruptions)... If the House so feels, | can
ask him to come with another statement in the
next Session. ...(Interruptions)...
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SHRI. H. HANUMANTHAPPA: If we do
like that, we will be again discussing this
matter. ...(Interruptions)...

THE DEPUTY CHAIRMAN: [ do not know

what is happening in the House,
(Interruptions)...
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This airline should remain the market leader
in the civil aviation transport sector.
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1 fully appreciate.
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THE DEPUTY CHAIRMAN: Mr. Salim,
please sit down. Mr. Gurudas Das Gupta
....(Interruptions)....
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+[ ] Transliteration in Arabic script.




225 Statement {4 AUGUST, 1998] by Minister 226

2% TR I ¥ ) 50, 98 R e et | R
Amdw AN TR TR | “)fc”/"j@'?(f’l
(jW’O%/Vﬂ/

9 7, Ty warenea &) et ot gama 8
- [ c:.J?L(/‘, -”

el ot dwdn de & = 37 ) 3 o T
u’d/,,o//ﬁzz///}r

a:?ﬁ? (). ;
W/} bt - r,w' ,.W/ /H’ A
//d//;/- &4,&0/1//'

M ﬂ'&;f'x’(}é’jcg‘" »’Q/"‘f’dé”“

J JQ,«(,,W (5" /w/z«c{/al«ff/ 017 (}"(/,/}a}&- b(,/" v
/ffwwﬁcxba (fzc,og/ ‘W-MK//,/ o2
igf/&z{’hféfc/"“{’/,’/»ﬁ ""“&”f/’f'/ (‘V/d
// (/‘a”f AL dd g/ffla/}- A;«/dl/’d/
y Mg 7 L;O///i 1 (/r-’—O’/:JC‘,;J 4 (#)Ad
23 MJQ/»”/” AT -2
G ///é»/ e /o’oy‘/—%//ﬂu‘b“”
AN - ot st | g Bl Tl r?
Al .‘,,,,6 /:,/[,,g/d/ ) AL C,wﬂ)o,/o/ (//9/ /
,;'(//‘_;_’,.}M’oy’iu*‘ ,4//0/%(//)’/;54-1/0’0”
/gl/}'?.(; C/)J/"/é’l/ Bt F ,Ju/lﬂ/ Zu
o /",’ai/u/g (5277
- (.,46/ f"O“‘ s B R e

{Interruptions).... TC I TRATH T
WINTTH T RS A E? ... qe
e §? T 9 FE W €7 ... (mA).,

SHRI M. VENKAIAH NAIDU: Madam,
this should be expunged ....(nterruptions)....
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*Expunged as ordered by the Chair
f1 1 Tragsliteration in Arabic script.
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THE DEPUTY CHAIRMAN: I will look
at the record and expunge it
...(Interruptions).... I will look at the record
and expunge. Do not worry. I will take care of
it ....({nterruptions).... 1 will look at the record
and expunge if there is anything wrong
..{Intervuptions).... S Tnjanfea =i | S, Tg9
g i <o
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SHRI JOHN F. FERNANDES (Goa): I will
stick to the statement. The hon. Minister
mentioned about the Kelkar Committee report.
The genesis of the Kelkar Committee Repori
was that in 1990 the National Fromt
Government headed by Shri V. P. Singh
grounded 14 airbus—320 after a tragedy. As a
result the Indian Airlines suffered a loss of
Rs. 200 crores. It was the National Front
Government in 1990. And the Kelkar
Committes gave ils report during the time of
United Front. Both the times, Salims's party
was a partner in the Government. Now be is
pointing a finger at my party. The Kelkar
Committee mentioned that the Governmaent has
to pay for losses of Rs. 200 crores and the report
is with the Government. The Ministry of Civii
Aviation has rightly sent it to the Ministry of
Finance. And he has conceded here that it is
still under consideration for almost one year.
Is it a fact that an official in the Finance
Ministry raised a query and put it in the file
that he is anticipating that the Indian Airlines
Bill will end in a tragedy, in a disaster by the
turn of the century and the Indian Airlines
should be turned down? I think he bas a vision
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of the arrival of another airline. Is it a fact that
this report is on the file? If so, when are you
going to give this Rs. 200 crores to the Indian
Airlines? Because it is a vicarious liability on
the Government. This is the main cause that
this national carrier is going in doldrums
because of the decision of two weak
Governments, the United Front and the
National Front.

Secondly, Madam, the Government has
mentioned in the Statement that equity of
Rs. 125 crores is given by the Government.
Okay, what will they do without having the
seed money of Rs. 200 crores. The scheme of
the Indian Airlines is to go into the market and
mop up revenue to augment the fleet. If you
are not giving them this one time grant of
Rs. 200 crores, the equity of Rs. 125 is
meaningless. I want to know from the hon.
Minister how much time you will take to
implement this first Kelkar Committee report.
There is a second Kelkar Committee Report
on Air India. Agan, I think a similar report
will come and augment that airline also.

Lastly, (time-bell rings) I am coming to the
main point. The Civil Aviation policy of the
Government of India ...(/nterruption)

THE DEPUTY CHAIRMAN: Now he has
learnt.

SHR1 JOHN F. FERNANDES: This
Government also said that they stand by it. It
was announced last year on 16th June, 1997.
And this Government said, ‘We stand by it.
Well and good; I got a reply to the question.
There are reports in the Press that the Foreign
Trade Promotion Board is going to decide this
application of Tata airline. 1 would not call it
Singapore as the word Singapore has been
eliminated from that report becaase the
Government has declared this policy. And they
say, there is going to be 40 per cent foreign
equity. Have the Government seen whether this
40 per cent equity is not coming from
Singapore Airlines through the backdoor,
through a subsidiary company? I would like to
know whether the Foreign Trade Promotion
Board will see to it that the Civil Aviation
policy will be implemented, that it will not
violate that. I would like to know whether they
will see. ...(Interruption).
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THE DEPUTY CHAIRMAN: He says that
he is the Chairman ¢f the Committee and this
has already been discussed. Have you
submitted the repon?

9 frorg ur wegon: foed /ved @
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SHRI JOHN F. FERNANDES: I am a
Member of this House. I do not have that
report. I am asking the Minister whether they
will adhere to the Civil Aviation policy declared
by the Government last year. If that is so, let
the Minister reply. Thank you, Madam.
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{The Deputy Chairman in the Chair.}

VHE DEPUTY CHAIRMAN: Dr. Alladi
= ajkumar. Now please be bnef.

DR. ALLADI B RAJKUMAR (Andhra
Sradesh): Thank you, Madam.

PROF VIIAY KUMAR MALHOTRA:
How meny more speakers are there, Madam?

THE DEPUTY CHAIRMARN: Five more.
®eo. One is not there. Four more are there,
Mr. Keswani, Mr. Ibrahim, Mr. Amar Singh and
i, Sanjay Nirupam.

DR.ALLADIP. RAJKUMAR: Madam, this
question was raised about two years back. It
has come in newspapers that the Indian Airlines
Employees’ Association was protected against
any foreign airlines in our domestic sector, I
was in this House, | have raised this question
along with my colleagues. My friends who are
now sitting on this side, were sitting on the
right side, They also had raised their legs about
the Tata-Singapore Airlines coming into ouf
country.

SHED TRILOKI NATH CHATURVEDL:
e ave always been on your right side.

T ALLADE P RAJKUMAR: Now you

arc on wy left side. ....¢Inferruptions)......

# will always be switching from this side
i that side. Dron't forget it. It is all a question
of time. I feel very sorry that these people who
had raised their legs and fought tooth and nait
ihat no foreign airlines like Tata or Singapore
sirould be allowed, are doing this.

ii is a guestion of life and death of 25,000
people in the Indian Airlines. Even the pilots
have protested against this,

We were in the United Front Government.
‘The former Civil Aviation Minister was there at
that time. We fought tooth and nail not to allow
any foreign airlines into this country. Today
she load is &5 per comt. When vou travel from
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Hyderabad to Delhi, you will find that half the

seats are vacant. Like that, they are vacant in
many sectors,

Madam, my only request, through you, is
ihat the Minister should give an assurance that
a proper study will be made. The Consultative
Committee is there. Let the Consultati-e
Committee go into its merits and demerits and
come to a conclusion. Till then no airline
should be permitted to come and operate in
this country.

THE DEPUTY CHAIRMAN: I do not find
any mention of the Singapore-Tata Airline in
the statement.

DR. ALLADI P. RAJKUMAR: It is only a
backdoor method. According to D.G.C.A.
guidelines, there is no question of technical
assistance. Who are the Directors has not been
mentioned. This is all manipulated for some
vested interests. e a7 & a1 3Ny %3* ]
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We are interested only in the Indian Aitlines

" and the national carriers. 3S UF B W YT
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SHRI SURESH A. KESWANI
(Maharashtra): Madam, 1 wish to speak on
behalf of 25,000 employees of the Indian
Airlines and 18,000 employees of Air India. The
livelihood of all of them is in serious danger at
the hands of a Government which might take
these measures. This Governnient has not
properly understood its implications. Let us
examine that. I am not here to make any
observations on one particular party
Government or another Government, but the
question is how are we conducting ourselves
while dealing with matters connected with
Civil Aviation. How many obstacles were put
in the working of the Indian Airlines and Air
India during the last 8 or 10 years? They have
been successively prevented from their
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operations to the best of their ability. In the
first place for some odd reason a decision was
daken to ground all the AIR Bus 320 aircrafts
for a period of one year thereby causing a
colossal loss of Rs.. 200 crores of those years,
which is equivalent in value to Rs. 2,000 crores
today. Thereafter, the Government kept on
changing the management and kept on
tinkering with the working of both the Airlines.
Thereafter what happened?

THE DEPUTY CHAIRMAN: We are not
having a short duration discussion. Please ask
questions only.

SHRI SURESH A. KESWANI: What [ want
to point out is that we are in a situation where
a number of private airlines have been
permitted to fly here without studying the total
potential of the market. A large number of

aircrafts were consequently imported or bought
on lease in a variety of ways; a large amount
of foreign exchange outflow was reported to
enormous amount of imported fuel was also
burnt and we now find that 90 per cent of those
Airlines after making a loss kave closed down.
In the process both the Indian Airlines and Air
India have azo incurred a huge loss. Now, we
have finally reached a situation where Tata-
Singapore proposal is being brought in through
a backdoor. Statements by many connected
persons have been made that this is not the case.
Suddenly we find in the newspapers that the
Civil Aviation autharitics have lately permitted
the wet-leased-aircrafts to be brought in from
outside through various local airlines. In other
words, already a passage has been provided to
have some kind of a partnership with a foreign
airlipe who can wet-lease the aircraft to the
local operator and share profits with him. What
are we trying to do? The airlines business is so
structured that it is very, very difficult to carn
profits. Basically it is a business structured to
make losses. In order to make profits, you
require our two airlines to come together. The
whole world is talking about grand alliances.
On the one hand, you find the American
Airlines talking of an alliance with the British
Airways and on the other you have Indian
Airlines and Air India failing to effect merger.
Today therworld traveller wants a seamless
travel. He wants seamless travel facilities. What
are we doing? We are trying to make things so
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difficult. We are trying to make sure that Indian
Airlines and Air India fail in their operations.
1 wounld urge upon the Civil Aviation Minister
to somehow prevent this from happening.
Otherwise, the blood of 43,000 employees wil}
spill on his head.

a3 e T 3aEiH { gEn =Y, oy
W # sifowm ) 1@ fafgs ufagem = wied
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PROF. VHAY KUMAR MALHOTRA: We
have not given licence to any private aidine to

operate. '\i’l@ﬁ?ﬂ?, sﬁﬁaﬁmgm%nma’l
FEE 4 FL A | Rrara {fe e @ v e
@R F D ..(=gYm)..

SHRI MD. SALIM: We accept your
challenge. Let the Minister say about it.

o redere wY: 319 dfey 7 i W= 9T W

SHRI M. VENKAIAH NAIDU: Whatever

licence you have given, you want to cancel it.
You have done it...(Interruptions)...
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SHRIM. VENKAIAH NAIDU: Everybody
knows how the Sahara came, how the Modilufi
came. They have not come to the BIP
Government. Who has brought all of them?
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THE DEPUTY CHAIRMAN: Don't get
agitated. It is already too late. Everybody is
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hungry and tired. ¥EIT wWi§ Rfawy

SHRI PRAMOD MAHAJAN: Madam, he
has taken my name twice. So, I think 1 will
explain in two minutes what my position was.

SHRIC. M. IBRAHIM: Madam, I hope my
time will be there.

SHRI M. VENKAITAH NAIDU: Your time
is over. You have become an ex-Minister.

SERI PRAMOD MAHAJAN: Madam,
when 1 was the Chairman of the Standing
Committee on Tourism and Transport, the
Committee discussed it. We came to the
cenclusion that we would welcome
competition in the domestic airlines sector. As
far as international airlines are concerned, there
has always been a competition. You cannot stop
it. In the domestic sector, Indian Airlines was
a monopoly. Our Committee unanimously
recommended that private airlines must be
allowed to operate. Before that, private airlines
were clandestinely coming under the name of
air-taxi operators. Our Committee
recommended to make them scheduled airlines
companies and make it legally possible to run
the airlines companies. At the same time, our
Committee recommended that there should not
be any foreign investment, I would like to
repeat it, there should not be any foreign
investment in the domestic sector.

SHRI JOHN F. FERNANDES: Foreign
airlines.

SHRI PRAMOD MAHAJAN: No. You can
go and read the report. I am very sure about it.
We did mention the word "airlines” We said
that foreign mvestment should not be allowed
and thefe should be competition amongst
Indian players with Indian money. The previous
Government itself when Mr. Azad was the
Minister of Civil Aviation, he himself allowed
Jet Airways to have an equity participation of
20 per cent from Kuwait and 20 per cent from
Gulf. Our Committee was opposed to the equity
participation of 20 per cent by Kuwait and 20
per cent by Gulf in Jet Airways, because we
were basically against foreign investment as a
Committee. The earlier Government, in which
Mr, Azad was a Minister, allowed foreign
airlines equity participation in domestic air
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sector. When the second Government came,
where Mr. Ibrahim was a Minister, they came
out with a policy which, to me, personally—
by then | was not a Member of the Rajya Sabha
and naturally [ was not the Chairman of this
Committee—was the funniest policy. They said
that they would allow foreign investment but
not a foreign airlines. My principle, right from
day one, was that we would not allow foreign
investment. Saying that foreign investment
would be zllowed but foreign airlines would
be disallowed was the funniest proposition. If
foreign investment is allowed, only a foreign
airlines will be interested to invest. Fi§ TR
1 UH A N T F WG HOW TG

There is an isherent contradiction in saying
that we will allow foreign investment but not
foreign airlines investment. To me, it was a
wrong pelicy. You should have sajid either
‘allow foreign investment' or 'do not allow
foreign investment'. But if you say 'allow
foreign investment' but 'do not allow aitlines
to invest', it is funny because these are the
people who are in the business. If at all, only
an airlines will be interested to invest in airlines
in some other country. You cannot ask General
Motors to invest in Tata Airlines. it will be
cither Singapore Airlines or Modi-Luft because
they know the business of airlines. Only they
will come into the airlines business. Anyhow,
that was the policy. Right from day one, we
were saying, as a Committee, that we were
against foreign  investment.  Our
recommendations were partially accepted.
There is no system of accepting the
recommendations. I can say they were
implemented partially. The Jet Airways were
asked to disinvest.

I come to the last question. There is a
proposal of the Tata Airways. [ am calling it
"Tata Airways' because they themselves do not
call it 'Tata-Singapore Airlines’. What was
‘foreign investment', what was 'direct’, what
was ‘'indirect', was not decided by the
Government of Mr. C.M. Tbrahim. This
Government came out with clearcut guidelines
saying...(Interruptions).

SHRI C. M. IBRAHIM: We had sent the
file to the Law Ministry. The Law Ministry had
given the proposal. If I have to say all that
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happened, it would be a very lengthy
discussion and so I do not want to disclose now
wheo told what and how it had come. I do not
want to open the cupboard.

THE DEPUTY CHAIRMAN: He knew the
thing. He was the Chairman of the Commitiee
for a long time. Mr. Salim mentioned his name.
It is better if Mr. Mahajan, new that he has
come back to our House, tzlls us what was
happening in the Committee. When Parliament
appoints these Committees, it is for the basic
reason that we should go deeply into the
working of every Ministry which we cannot
do otherwise in the House. That is why these
Committees sit and do threadbare discussions
1 am happy that he is telling us all these things.

SHR1 PRAMOD MAHAJAN: 1 will stand
corrected to some extent. I accept what
Mr. Ibrahim is saying. He might have started
the process of formulating the guidelines which
he could not complete because they withdrew
the support and the Government was not there,
the Lok Sabha elections were there and we
won. He could not complete the process. But
now, the Government has formulated them. I
would have been happy if the Government
accepted our proposition. Even this
Government could have accepted my
proposition—I mean the Committee's
proposition—which disallows total foreign
investment in the airlines sector. But this
Government also continued the policy of Mr.
C.M. Ibrahim of not allowing only foreign
airlines but allowing anybody to make foreign
investment. If you allow 40 per cent equity,
only the persons who are directly or indirectly
interested in the aviation sector will make the
investment. If General Motors wants to come
forward, they will only come to Ford, they will
only come in the sphere of car industry. They
won't come to the Civil Aviation industry. The
Singapore Airlines will not invest in the
automobile industry, That was a natural
process. But this Government continued with
the policy of the previous Government and
formulated certain guidelines. Now, I expect
that if any proposal comes to them, they will
thoroughly examine that proposal and find out
whether that proposal amounts to violation of
the guidelinés which do not allow direct or
indirect investment of foreign airlines or not. I
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wished that it shouid have been foreign
investment. As on today, the guidelines is
“foreign airlines” and if such a proposal
violates the guidelines, it should not give
permission. if it does not violate the guidelines,
then it is obligatory cn the part of the
Government of Indiz to give permission.
(Inierruptions) Yes, it is obligatory on the part
of the Government of India to give permission
if a proposal does not violate the _ iidelines.
There is a process. Madam, we are playing in
a market economy. In the market economy, I
don't mind if this Government frames any rules.
As I said earlier, if you allow me to become an
umpire, I will not allow foreign investment of
a single pie—forget about foreign airlines. i
will not allow any foreign investment, But 1
am not the umpire. Now, the Government in
its wisdom, has taken a decision not to allow
this thing. My only request in such
circumstances would be let us formulate the

rules and whatever rules are there, let us obey
them. But we should not go on shifting our
stand with respect to these rules as psr our
convenience and every time when a persoa
comes near the goal post, you say that our rules
have been changed and he cannot be allowed
to make a goal by this side. So, the person will
never be able to make a goal because by the
time he comes near the goal, you say that the
Government does not allow this because the
rule has been changed, now he has to make
left foot forward. I think, the Government in
its wisdom, should formulate a clear-cut policy,
put it on a black-board in the Rajiv Gandhi
Bhavan and then anybody who wants to make
investment, can read it and apply for the same.
If his application is according to the guidelines,
give him permission. If his application is not
according to the guidelines, reject it. It should
be a crystal clear, transparent policy. Since the
hon. member has mentioned my name twice, |
thought that I should clarify my position. Thank
you, madam.

THE DEPUTY CHAIRMAN: Mr. C.M.
Tbrahim, now that the hon. Member has fully
clarified the position, still you have something
to say?

SHRI C. M. IBRAHIM: Yes, Madam. 1
would like to know whether the Government
is interested to keep the nationat carrier.
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Madam, during the last four months, I had
never spoken in this House. I want that this
Government should earn a good name. I want
that this Government should continue with a
good service. What is the true position of the
Ministry of Civil Aviation today? I was the
Minister of Civil Aviation for 22 months.. |
know what sort of pressure is there on you and
what pressure was there on me when I was the
Minister. I had tolerated that pressure in the
interest of the national carrier. There are good
and honest officers in the Ministry right from
top to bottom and you have brought a good
Secretary. I must compliment you for this. After
sustained efforts of eight years, the entire
Indian Airlines Board—the Chairman, the
Managers—brought Indian Airlines out of the
red and made a profit of Rs. 45 crores or Rs.
50 crores. I would beg of this Government with
folded hands that you should take these things
into account. Sikander Bakht Ji, you are the
Leader of the House. It was unanimously
decided in this House that we would not allow
any foreign airlines, directly or indirectly. If
you want to reopen it again, you have to take
the permission of the House because this House
is supreme. Now, the ball is not in the court of
the FIPB. The House has to give permission
whether we can reopen this policy or not. You
see, foreigners are conspiring to destroy our
airlines and a day will come when our own
industrialists will be General Managers in their
own factories and the multinationals will be
the owners. My dear friend, Mr. Ananth Kumar
Ji, you come from that place from where I
come. Shri Atal Bihari Vajpayee is the Prime
Minister. If you allow them today, you will
repent after one year. If you don't have the
national carrier during emergency, our country
will suffer. Don't make it a political issue or a
prestige issue. It is a national issue. I request
you with folded hands: don't kill the national
carrier. That was what I wanted to say. As |
was a Minister, it is not proper for me to tell
him what the pressure was and who said what.
As a sincere friend, I have never opened my
mouth. It is hidden in my heart. A time may
come... (Interruptions)...

THE DEPUTY CHAIRMAN: Mr. Ibrahim,
please conclude.
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SHRI C.M. IBRAHIM: The circumstances
may change. But I will tell you that in the
interest of the nation you should not allow this
national carrier to die. That is my sincere
request.

THE DEPUTY CHAIRMAN: Now there
are two more names.
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THE DEPUTY CHAIRMAN: Mr. Amar
Singh. Let it be very brief because now we have
to have his reply and I have to adjourn the
House.
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SHRI JOHN F. FERNANDES: Madam, |
forgot to mention one thing.

THE DEPUTY CHAIRMAN: You have
mentioned enough.

SHRI JOHN F. FERNANDES: If you
allow....(Interruptions)...foreign Airlines
including NAFTA in North America, in the
domestic sector, the Civil Aviation is out. It is
for the information of Mr. Nirupam.
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SHRI ANANTH KUMAR: Madam, am |
permitted to circulate my written replies to all
the Members who have sought clarifications?
(Interruptions)

THE DEPUTY CHAIRMAN: At least, say
something here and then if you can't cover all
of them you can say that you will send the
written replies.

SHR1 SURESH A. KESHWANI
(Maharashtra): No foreign airline in the
domestic sector, please.

THE DEPUTY CHAIRMAN: Piease. Let
the Minister reply.

SHRI ANANTH KUMAR: Madam, at the
outset. I want to thank for the indulgence of
the hon. Members. Nearly thirteen Members
have spoken on civil aviation at this late hour,
even denying themselves, and you also,
Madam, the pleasurze of dinner.

The agenda of the  Vajpayee-led
Government is that the Indian skies are for the
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Indians to manage. Therefore, at the outset, |
want to atlay the fears that are being harboured
by the hon. Members that we are allowing some
foreign airlines. The guidelines that we brought
on 11th June are very clear. The guideline in
this regard is:

"Foreign airlines are, however, not
permitted to pick up equity directly or
indirectly”.

Then there are guidelines for interpretation
of indirect investment by foreign airlines,
which are in confirmity with the provisions of
the Aircraft Rules of 1937 and the existing
domestic air-transport policy, that is, from
Ghulam Nabiji's period to Ibrahimji's period.
Therefore, there is no change in that policy.
{Interruptions)

SHRI SURESH A. KESWANI: Wet-
leasing is your policy.
SHRIANANTH KUMAR: Please bear with

me. [ was listening to all of you very, very
indulgently.

Secondly, the Indian Airlines has been
making profit since the last year. It has made a
profit of Rs. 50 crores. The projected profit
for the next year is more than eighty crores of
rupees, eighty-three crores, which is a very
good thing. Despite competition from the
will be going into the crux of the agreement.
We have to comply with those guidelines.

SHRI C. M. IBRAHIM: Please say
something on capacity also. ...(Interruptions)...

SHRI ANANTH KUMAR: | am coming to
that ...(Interruptions)...

- THE DEPUTY CHAIRMAN: No
interruptions, please.

SHRIANANTH KUMAR: Lastly, there are
70,000 employees throughout the country in
the civil aviation sector-in Indian Airines, Air
India, DGCA and various other organisations
concerning civil aviation. The Government is
completely concerned. It is engrossed with
their issues also. I assure the House that we
want to carry forward, promote and encourage
the national carrier as any other country is
doing elsewhere, Thank you, Madam.

SHRI MD. SALIM: What about the
capacity? ...(Interruptions)...
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THE DEPUTY CHAIRMAN: No
questions. That matter is over. The House
doesn't want to have the listed Business. We
won't have the listed Business.
...{Interruptions)... No more questions on
alliance or airlines.
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VALEDICTORY REMARKS

THE DEPUTY CHAIRMAN: You want the
Prasar Bharati Bill to be passed?
...{Interruptions)... This is the last day of our
House. Let me at least thank everybody. 1 know
it is too late. Mr. Pranab Mukherjee is just
walking in. I have to say that the House was
started on 27th May. We had 35 sittings and
after 1 look at the watch, when this paper was
printed, then many hours have passed. So, it
Scheduled private airlines, it is making profit.
Therefore, there is nothing to worry about the
competitive edge of the Indian Airlines and this
includes Alliance Air also.

SHRI AMAR SINGH: You speak about
Tata-SIA also.

SHRIANANTH KUMAR: I am not making
any statement on that.

There have been suggestions about the
Kelkar Committee's report. This is the first
Government that has, in a way, accepted Kelkar
Committee's report by allocating Rs. 125 crores
for the equity base of the Indian Airlines. We
require another two hundred crores for
compensation and hundred and fifty crores for
the subordinate-loan, for which we are having
structured meetings with the Finance Ministry.
There have been suggestions regarding
dismantling of APM on ATF, Administered
Price Mechanism on Aviation Turbine Fuel,



